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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHA'TI BENCH

Original Application No.129 of 2000
Date of Order: This the 2™ day of July 2000

The Hon'ble Shri Manoranjan Mohanty, Vice-Chairman

Shri Sudhir Ch, Modak,

Son of Shri Mukunda Ch. Modak,

P.().- Rest Camp,

Railway Quarter No. GDS 16 D,

Maligaon, Guwahati-781012,

Dist.- Kamrup, Assam, ' ceeeenee. Applicant

By Advocate Mr B.C. Choudhury

pON]

By Advocate Dr }.1.. Sarkar, Railway Standing Counsel.

The N.F. Railway, represented by the
General Manager, '
Maligaon, Guwahati-11.

The Chief Personnel Officer,
N.F. Railway, Maligaon,
Guwahati-781011.

The Controller of Stores (P}
N.F. Railway, Maligaon,
Guwahati-781011.

The Deputy Chief Materials Manager
N.F. Railway, Pandu,
Guwahati - 781012,

Shri M J. Deka (Manaobjyoti Deka)

Depot Material Superintendent i

Under, Deputy Chief Materials Manager,

N.F. Railway, Pandu, .
Guwahati-781012. ceeereee. RESpORdents
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0.A.Ne.120/2009
ORDER(ORAL)
02.07.2009

M.R. MOHANTY, VICE-CHAIRMAN

in being mentioned by Mr B.C. Choudhury, learned
Cmmsei for the Applicant {(made in presence of Drj.L Sarkar, learned

Standing Counsel for the Railways) this matter is taken up.

2. ' On the oral prayer of Mr B.C. Choudhury, learned Counsel
for the Appiicant.,'the existing Respondent. Ne.1 1‘5 permitted to be
substituted/replaced by:

“North East Frontier Railways, - .

represented by its General Manager,

At Maligaon, Guwahati - 11.”

Mr B.C. Choudhury is permitted to “make necessary

corrections on the cause title page of the QO.A. and its copies in

presence of the Court Officer today.

3 Heard Mr B.C. Choudbury, learned Counsel for the
Applicant. and Dr J.L. Sarkar, learned ,Smndi:jg Counsel for.the
Raiiwa;rs (to whom a copy of this O.A, has aiready been supphed) and -

perused the materials placed on record.

" Alleging that he has begn superseded by his juniér
-(Res;rgndenk No.05} in the matter of promotion to the pm;t of DMS 11,
the Applicant has approached this Tribunal with the presént. 0.4, filed
(on 02 .0?.‘2009) under Section 19 of the Administrative Tribunals Act,

1985. Before approaching this Tribunal the AppliCanx:, it is stated,

represented to the authorities time and again and his last '

N
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representation was submitted on last 13.06.2009 addressed to the

Chief Personnel Officer of N.F. Railways.

3. It is stated by Mr B.C. Choudhury, learned Counsel for the
Applicant, that, while the representations are pending with the
Respondents, the Applicant is going to retire from service on

31.08.2009 on attaining the age of superannuation.

6. Since it is the positive case of the Applicant that his
grievances (as raised in his representations) are stll pending
undisposed with the Respondents and since the Applicant is going to
retire from service by end of August 2009, without any waste of time, .
this case is disposed of by remitting the matter to the Respandents for
giving expeditious consideration in the matter '(re}a!:ing to non-grant
of prbmotion to the Applicant) and, on consideration of the matter, the
Respondents should pa.ss orders, as due and admissible under the

Rules, by 14.08.2009 under intimation to the Applicant.

7. Send copies of this order to the Respandent, Nos. 01 to 04

.

{elongwith copies of this O.A} by Special Messengor and to

Respondent No.05 by Registered Post. Free copies of this order bhe

also supplied to the Applicant (by post) and to the Advocates

appearing for the parties.
| - - | o2|o# o]
' >

{ M. R.MOHANTY)
VICE-CHAIRMAN
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ GUWAHATI BENCH 3
wc <~ - - GUWAHATI. :

Origj.nal Appllcation No. /‘7/7 of 2009

Sri Sudhlr Ch. Modak,

o ... Applicant.
© = Versus = :

Union of India & Ors.
' ‘.o Respondents.

- ”s&n%épéis - - B %
| | (‘4

- . = e

The Original application is filed by the Applicant
seeking direction from the Hon'ble Central Administrative
Tribunal to the Respohdents' to‘consider,his.'promotion of
service from DMS = III to DMS = IT as the applicant is

at the vergé' ‘0f retirement i.e. 31/08/09.

'fﬁence this original Application.-'

Filed by =

Advocate, )

O Tog
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL ¢ GUWAHATI BENCH 3
GUWAHATI

( An application under .Section 19 of the Administratiwm
Tribunal Act, 1985 )

-

original Application No. (27 /2669§
Sri Sudhir Ch. Modak,

- Versus = . g
Union of India & Ors, o *§
+ee Respondents.

- LIST OF DATES = §

Sl.No. Date - , Particulars.

1. 14=-6-74. - Applicant was appointed as subs-
titute Khalasi/Watchman.,
' Annexure-ﬁA.page -/%%

2, 02«09=~74. - Applicant was appointed in Class—Iﬁ
category. 3
Annexure- A{page=-/4

3. -  Applicant promoted to IMS- II,|
‘ Annexure- = page=/{4

A _ ] : 6
4, 03=-06=2003, - Applicant was intimated for selec-

tion for the post of DMS=-II.
Annexure=-B, page=/ih

Se 19=05= 2005 - Official communication in case o[:E6
117209[-2'?0! 5,5 | promotloas by Non-Selection method.
: Annexure~ C, Cl'ﬁf/}h
page=~
6.' 12-04-05. - The Respondent No. 5 he private
' Respondents has been promoted to
DMS - II. '

Annexure- D,page-
L9

contdesses
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27-04-05
02-07=07

20-03-09 -
12-12-°9 "

13-06-09.
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Applicant has made representation

to know the restruchriy of cadre
for promotion to the post of EMS—I

Annexure- E, By 'EZ' page- .

’;20 hz%

-  List of provisional promotional list
showing the name Of the Applicant.

Annexure- F, page- X1

Wa

- Last representation to consider the
name of the Applicant.

Annexure- G, page- 2 I+p.24

(4

Filed by =

13 C Chovelheury.

Advocate,

X709
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : GUWAHATI BENCH

[ 1]

GUWAHATI 3
ORIGINAL APPLICATION NO. fiéf OF 2009.
sri Sudhir Ch. Modak, égglican .

THG UNION OF INDIA.& ORS, ... Respondents.

- I N DE X =

Sl.No. Particulars of Documents ~ Annexure No. | Page No. -
1. original Application. - = 4ol
2, verification. ' ' -2
3. Appointment Letters. Annexure-a,al. ~19+0(4
4, ° Intimation letter for

selection for the post of '

S ~ 1II. Annexure=~B. - |50 (6
Se Official communication in

case of promotion by None

selection Method, annexure=C,cl.D -~ |F 4o (9
6e Representation filed by the

applicant to know about the 1

list of promotions, anexures-E,E} g2, & 0’204‘03,3
7o Provision seniority list of

DMS - IIT. Annexure-F, - 24
8. Applicant's last represen4

tation to consider his name
for promotion to the post of

DMs - II, Annexure-G. - A54+024

Filed by =

/9(’%%9/&,7,

Advocate,

Qv‘7r09
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GUWAHATI .

( Application Under Section 19 of the Administration

Tribunal Act, 1985 ).

ORIGINAL APPLICATION NO.

.§§
9
| X
j 27 oF 2009. %
Sri Sudhir ¢h. Modak. ' %
son of Sri Mukunda Ch. Modak,
P.'O..‘ - Rest Camp,
éailway Quarter No. GDS 16D,
Maligaon, Guwahati - 7@0!2/

Dist,- Kamrup, Assame.

eee & Elicanto

’ , A
1. The MV |
| ﬁf)\erﬂ( Mam e
@ represented by the &7

Railway Board, MMTM’) ﬂtwp@ﬁ ~l
Ministey-of Ratluways, New Delhi.

2. The Chief Personal Officer,
N.F. Railway, Maligaon,
Guwahati - 2Q0//

3. The Controller of Stores (P),

N.F. Railway, Maligaon,
Guwahati - FRO 1

4, < The Deputy Chief Materials Manager,
N.F.Railway. Pandu,

Guwahati - 781 012,

mntdo L J 02
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5.  Sri M.J. De};a.CMA»\a/ojyoh'beKa\)

Depot Material Superintendent 1L
( in short DMS-II)

Under, Dy. Chief Materials Manager,

N.F.Railway,Pandu,Guwahati - ¥

TR
N

<+ Respondents.

-

DETAILS OF APPLICATION.

Particulars of the Order against which the application

is made.

The applicant is aggrieved by the impugned ordér
bearing Office érder No.E/196 dated 12th 2April, 2005
passed by the Deputy Chief Materials Manager, N.F.Railwéy.
Pandu,Guwahati~ 12, where by the Respondent No., 5 was
promoted to D.M;S. II from D.M;S. III who is much Junior
to the applicant as well as non=-consideration of his case

for promotion to the post of D.M.S. II.

Jurisdiction of the Tribunal 2

The applicant declares that the Subject matter of the
order against which he wants redress is within the juri-

sdiction of the Tribunal.

Limitation :

The applicant further declares that the application is
within the limitation period prescribed in Section 21 of

the Administrative Tribunals Act, 1985,

Contd.....3
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Facts of the Case ¢ =

oA Mmelata

4,1, That, the applicant is a Citizen of India and
a permanent resident of Maligaon, Guwahati, in the Dis-

trict of Kamrup, Assam, Guwahati - 12 and as such is

entitled to all the rights and privileges guaranteed by

S

the onstitution of India and the 1;ws framed thereunder,

4,2. That, the applicant entered the . service under
ﬁ.F. Railway in the year 1974 on usual terms and condi-
tions as a substitute Khalashi/Watchman in the Class-IV
Categor& under DOOS/PNO after the Selectioq/Sereening
held on 9th, 10th February/74 and 7th April/74 vide Order
No. E/S/227 dtd. 14=-06=74 and after being found medically
fit and Police thé service of the applicant had been reg-

ularized vide Office Order No. E/131, dated 02-09/74.

Qpies of the appointment Orders dated
14-06=74 and 02~09-74 are annexed hereto

and marked as Annexure -« 2 & Aj,

4,3 That, the gpplicant has an unblemished and
spotless service career of more than 34 years and has
received the appreciation of his superior authorities
for his sincere and duteous nature. Till date he has
worked with attentively and‘nothing‘against him was
reported before his superior authorities derogatory to
his ability and the fashion of work. Now he is in verge

of retirement from his service,

contd...‘.. 4
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4. 4. That, the applicant is now serving in the post of N

DMS = III in the Office of the Deputy Chief Materials Mana- °
ger, N.F. Railway, Pandu, Ghy.«12 and his promotion is due;éi
The Respondent No. 4 had prepared a 1ist of 19 employees in
the post of DMS ~ III for Selection to the Post of DMSe II
vide letter No. E/S/254/Pt XXV dtd. 03=06-2003 passed by
Deputy Chief Meterials Manager. In the aforesaid 1ist the DD
applicant name was shown in serial No. 9 and the private
Respondent i.e. Respondent No. 5 was placed in serial No. 19
which-was issued to the prospective employees to be promoted

on seniority basis,

The letter dated 03«=06=2003 is annexed

hereto and marked as Annexure - B,

4.5. That, the applicant begs to state that the post

hold by the applicant i.e, DMS III and the next superior post
i.e.IMM8 II the promotion are made by Non~selection method
and promotion are made én the basis of seniority=-cum=£fitness
and concept of merit is not imolved in such promotionse. In
this respect it is clarified from the letter of correspond-
ence between the Respondents authority. The letter corresp-
ondence vide letter dated 19-05~2005 and 17-09-2007. It is
clear date in case of promotions by Non Selection Promotions
are made on the basis of seniority-cum=fitness and the conce=-

pt of merit is not imolved in such promotionse.

Qopies of the letter of correspondence
between the Respondents authority are

annexed heretc and marked as Annexure =

c. Cl.

contd..e5
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4.6. The applicant begs to state that the applicant
is far senior than the private respondent. Though, the

applicant is senior than. the private Respondent in spite 3

that the applicant was deprived from his due promotion to

D

'No. E/S/254/Pt XXVI dated 12-04-2005 the private respondent,

Sri Manob Jyoti Deka'was promoted to the post DMS - II by
the Deputy Chief Materials Manager with immediate effect and

posted as is where is basis. -

* Qopy of the promotion order dtd.12-d4-2005

is filed hereto and marked as Annexure- D,

4.7. That, the applicaht begs to state that being dep=-
rived by the Respondent's authority he made several repre-
sentation stating that the post DMS = II is departmentally
controlled and promotion is considered on Intere - seniority
Of IMS ~ III. The applicant prayed for prcmotional panel for
the post of DMS = II on Restructuring of cadre as there was
no seniority list was circulated for information of Staff
and‘the applicant further stated that he was kept in dark |
in respect of his placement in the interse éeniority. Being
aggrieved by the non-consideration of his case of promotion
on seniority basis, the applicant submitted namber of repre=
sentations from time to time before the respondents which
however have failed to evoke any response so far, In this

connection, the applicant submitted representations through

proper channel to the controller of stores, N.F. Railway,

contdes s o6 ' -
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Maligaon, highlighting his present grievence regarding

non=consideration of promotion, however, sadly enough,

L4

the said representations failed to bear any result.

.. ewnal _fyrermodion Ikt N
Qopies of the representations dt.27«04-05,

12272: 98 7 -
30=~06=~07, 20-03-09,,are annexed hereto and

marked as Annexures - E, Eq & gzxfs

4,8, The applicant begs to state that the Respondents
authority vide Office order No. E/S/255/Pt XVII dt.26-05=08
issued the provisional seniority list of DMS = III and
asked to submit any represéntation he/she may do so within
one months of issue of the seniority list, In ﬁhis provi-

sional seniority list the applicant is placed in serial Nb{2.

Copy of the provisional senior list dated
26-06-08 is annexed hereto and marked as

Annexure - F,

4.9.v That, the applicant begs to state that from some
confidential source the applicant came to know that sSri
Tarun Das who is placed first in the seniority can't be
promoted to the next promotional post due to some reasons
and then the applicant is the only person left out £from
the benefit of promotion, although he is eligible in all
respects; The action of the respondents therefore, suffers

from the vide of discriminmation and is hit by Article 14 of

contdeses?
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the Cbnstitution of India. The appllcant has made a.\:S
Kepresentation through proper channel to the Respon- )
dents No. 1 and 2 vide dated 13-06=2009, :Q%

- Gopy of the representation dt.13-06-2009

is filed hereto and marked as Annexure- G.

I

4,10, That, ﬁhe fgilure on the part of the respondents

" to consider the case of the applicant.

Grounds for relief with legal provision $ -

5.1. For that, the respondengs have failed to consi=- =
der applicant's representation for providing promotion
in accordence with the provision of promotions by None
selection method ~i.e. the applicant should be promoted
on the basis ofoseniority-cum~fitness and concept of

merit is not involved in such promotions,

Se26 For that, the applicant was deprived for non
consideration his promotion and the applicant was sup=
erceded by his chh_Junior which is the violation of -
Article 14 and 16 of the Constitution of India. Despite
the constitutional obligations, the respondents have
miserably failed to consider the case of the applicant

of his promotion to the next post.

contdecsese.8
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5.3. For that the Apex Court in Oouncil of Scientific

and Industrial Research V K.G.S. Bhatt (reported in

N

R\
(1989) 4 scc 635) held 3 .

" It is often said and indeed, adroity, an orga=- %

nisation bublic or private does not ‘hire a hand' but eng- 2
ages or employs a whole man. The person is recruited by an
organisation not just for a job, but for a whole career,
One'must. therefore, be given an opportunity to advance.
This is the'oldest and most important feature of the free
enterprise system. The opportunity for advancement is a
requirement for progress’ of any organization. It is incen=-
tive for personal dévelopment as well. (See principles of
personnel Management, Filipo, Ednin B. ,4th Edn, P,246)
Every Management must provide realistic opportunities for
promising employees to move upward. The organisation that
fails to developa satisfactory procedure for promotion is
bound to pay a severe penalty in terms of administrative
costs, misallocation of personnel, low movale, and ineff=-
ectual performance, among both non-~managerial employees and
their supervisors. (See personnel Management, Dr., Udai
Pareek P 277). There cannot be any modern Management much
less any career planning, manpower development, management
development etc. which is not related to a system of prom-

otions",

In the instant case, the respondent ought to have
looked into the representation and gromnted the promotion to
the applicant who fulfils the eligibility criteria and the
failure in this regard has violated the fundamental and other

legal rights of the applicant,

contd, . .9
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5,4 For that the respondents have developed a very Ei
unhealthy practice of sitting quitely over a representa=- \§S
tion although the Govt. of India in several office Memor-
andum has clarified that representation filed by an empl-
oyee should be attended promptly, in any case it should

be disposed of within a maximum period of six weeks, In

the instant case, the respondents have neither disposed

of the representation submitted by the applicant nor did

they prdvide promotion to him.

5.5 That, the applicant has ﬁeen made to suffer for
no fault of his, Due to administrative failure, the app-
licant was deprived of his promotion to the post of IMS IXe
Had the respondents acted in accordance with law and cons-
idered the case of the applicant for promotion to the
post of IMS II when it was due, then in that case the
applicant would have got his promotional benefits from

the time when the private respondent had got the benefit,

5.6 For that, the action of the respondents suffers

from the vice discrimination, it is affected by bias and
is not free from arbitrariness because of the other the
private Respondent No, 5 serving in the same department,
junior to the applicant have already been granted the
promotion long back but the applicant who has been serving
for the last 34 years in the some post without any promo-
tion has been denied the promotion though he is eligible

for the sSames.

contdeeee 10
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Detalls of the remedies exhantted 3 =~

The applicant declares that he has availed of all tgeib

remedies avaiable to him under the relevant service -

rules,

)

Matters not previously filed or pending with any other

Court.

The applicent declares that he had not previously
filed any application Writ petition or suit, regarding
the matter in respect of which this application has
been made, before any court or any other authority or
any other Bench of the Tribunal nor any such application,

Writ petition or suit is pending before any of‘them{)

Relief Sought 3 -
In the premises aforesaid, it is most respectfully
prayed that your Lordships may be graeiously ple~
ased to admit this application, issue necessary
notices, call for the records of the case and

after hearing the cause/causes being shown and upon

perusal of the records, your Lordships may =

1) To direct the respondents to grant promotion
to the applicant as per the list of seniority

and as applicable in case of promotion by Non-
selection method.

ii) Oost of the application.

iii) grant any other relief to which the applicant
' is entitled under the facts and circumstances
of the case.

and for‘this act of kindness, the humble petitioner as in duty

bound shall ever pray.

oontdesell
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Interim order, if any prayed for 3

Pending disposal of the application the
applicant prays for the following interim%

relief,

The applicant is at the verge of
retirement so the respondents may be dir=
ected to promote the applicant for the time

being..'

Particulars of Bank Draft/Postal order.

i) I-.WP‘.O: No. 3 96 4{03 £4 )
ii) Date of issue. | Ea 2009
iii) 1Issued from @-UNQW Pom+ (j{ f'cL/ QMMM»:

iv) Payable at. CQMW AA N ' Yy Ve
. T bwnrad
§ o caohoh Bendh, ok Guesarods
- 005
List of enclosures : As stated in the Index/List of

Date.,

contQeeee 12
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VERIFICATION. , gé

I, Shri Sudhir Ch. Modak Son of Shri Mukunda Modak,

DMS - II, N.F. Railway, Pandu.'aged about - 59 years, %
' resident of rest Camp, 'Maligaon. Guwahati « 12 in the . \/2

District of Kamrup, do hereby verify that the contents
of paragraphs « 4.1 " to 4.10 are true to my know=
ledge and paragraphs 5.1 to 5.6 are believed to
be trué: an ;egal 'advice and that I have not supres;ed

any material fact.

Date 32;—'7‘—09
. Place : M@WNA/\A‘/A’
égbL!¢64Uz,

: Signature of the appl:.cant..

@( Macﬁ&k
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TeST

NORTHEAST FRONTL:R RATLWAY.
No, E/S/227 . Dated 14 ~6- 74,
¢ To
e T = Y
5/6 Sriflate e e FeE TRl AT
T ' Centra Administrative Tribunal
vill, wly, e, Yo,/ ¢, Rest Camp Lolony, f R
. ‘ P o oL 2009
P.0. bt -1, : . Iy g 2( ZUUQ
( i P
. ISR I\ : . OY  eoegagop o e com
i J?Stt ‘ Bryaritp, . im, \“\ Trqrg‘{’a'f B 12116) .
# _ ;_ ‘6uwahaﬂ8ench ]

R : Subi- Engagement ag Substitute,

QA engagement on usual ‘terms and conditions as a Substitute Khalashi/
1. Watchman on fs. 196/- p.m, in Scale 13, 196-232/-(R.P.S)plus usual
allowances as admissible from time 1o time and pasted at PNOZ GHY

Stores Depot against existing vacancy under DSK/1/PNO, DSK/Forms/GHY.
with immediate effect, - :

Since you have been gpproved for appointment in the Class IV Category
under DCOS/PNO in the Selection/Screening held on 9th,10th February/74
o : and 7th April /74, your said engagement will be regularised on receipt

of Pokice verification and Medical report, -

& i ' {/1 ) i "5‘7/’.“ oo . .
4 ~ / j/&»/}fL/ g :

; Distt.Controller of S%ﬁ§é7;"
/' L.F.Railway, Pandu,

ﬁopy for infofmation & necessary aotion to:-

L) FA & CAO/Maligaon,
L) DSK/T/PHO.

, I LBK/GHY,
4 P,Case, :
‘H L) Bill CQlerk,
oy .//
\ .

e e ARG,

3

PO




= W - Ay ¥
1 Vi
N.F.RATINAY
¢ :
. . . N L - L BN g e 7
O“ECETOgDEn NO E/;'(/ ‘Dated a{ 7 <
Y ﬁeiﬁg fbund médicafly fit and since the e 1ig nc-adverse azainst
= moin the Police ideport the underguoteqd screened candidates,for
a cointment in Class IV category in the screening test held on 9tk
-y /7% and 7th April/?4, are hereby temporarily appointed as tempor:
2 alasi with effect from the date as noted’'azaingt each i.e. the dat-~
row which they are enta“ed as substitute vide this office LMoE/S/:
br 15474000 R5.196 /Dem sach in soale Bs+195-232/~ (RPS) plus usu:
v lowances as admissible from time to time and posted at P& Stores
#pot azainst existing vacaney under DSK/1/PNO. ’
i« 8ri Bahul CheDas  S/0 gri Jiban Hari Dasy wee.f. 1845.74.
'+ ' Tadal Ch.Ghosh S/0 % Chitta Ranjan Ghosgh ~4do0.-
e " Sughir Ch.Modak S§/0 " Mukunda Ch Modak ~do~
te " Mewalal Mahato §/0 Rajairi Mahato 2048 474,
' O
DSBS /PO
Tos B/8/227 pt A=Y 74
Copy for information ang necegsary action to -
lg FA & cAONaligaon. '
2) DSK/1/PNQo
3) staff Concernede ...
1) Bill Clerk/0ffice. - /
5) PeCase. a o A
E DCOS /PH0. , -
- | ENZH

e

CAeB ) CDMS/PNO

L it
. ,',"[. l".’

HE UBITETTE st
Centra) Administrative Trtbunal |

2 L 2009
%mm?mmﬁa
uwahati Bench

|
]

\

.
*s

rswly LPNGL

(4) coma/ouy -




[ el SRR T e
Centra Administrative Teibuna:™

'/5" [ PN 2008

3 uv?:ahati Bench

o NF. m@}. ‘ .
Vo | . : ‘ - Office of the
M : , A ) Dy.Chief Materials Manager, 7

<\ . ' ;  Pandu, Guwahati-781012.
¢ No. BiSI254P¢ XNV ' - - Dated 1 03.06.2003
B T

v 1 SriBisthy Ch Das DMSIUPNO 11 S GobindaRamDas  DMSIPNO
/ 2. . M.CIBaishya ~do- 12. . Montosh Roy Chowdhury . ~do-
V"3, ML Mazomder ~doe i3, ., AR Choudhury - . -do-MNGT
v’ ‘n Dhaneawar Boro ~do-/GHY \’M/ ” Jibam.a Kx. Neog, DMS/'EE/'I’NQ’
" Tarun Das -do-/MNGC 15. ,,-Ashr'al‘ Pin Hussain ~-do~NGC

4 Biba Prasad Dy | -gdo-FNO 16. - Smi. H«:mﬂmava un : _DMS/IH’/PNO'

w Pradyat Kr, Das - 47 -do- 17, Sri Dipak Ch. Deka " do-

b ., . - R o ! v A # .Y
"\ Gabinda Pd. Rav. 7 -do- 18. - ., Kishare Nath BMSATEPNC
b Sedhir Ch. Modak iy @ » Nlanal I.\',I( it Deka ~do-/GHY
., Dharma Nath Deke ~do- ff . W—yw*’
§ s L , Sub ;- Selection for the post of DMB/IT in acale 2. 58006-9060/- in - -\ ‘
3 o Stare Dentt. v B - :

el - GRPYMILLS natification No. V2547 I‘V/‘)d(‘ﬁ&) dated 26.5.03.

<

|
b Ot

OM(PYML(Y vide hus above guoted notification has informed that written tesi for the post -7 .

i o of DM/ in scale RBs. 5500-9000/- will be held on 21.6.03 and absentce on 5.7.03 in - e
iy COSMTG's office at 10.00 hrw, . ' — ' S L
| I v , AU S

%i‘p You arc hercby spared on 21.6.03 and dirccted to apprar in the szid seleclion.on a |

b stipulated Gme anid daic. ‘ - BRI
1 zg‘i I you are unwilling to appear in the written test, you should informed the same m wnitten oL
»‘%i . immedsately. o ‘ ' S P o

i) . .

gl A cav of the syllabuo i enclosed herewith.

" DA One ayliabus,

SCopy Forwarded fop informatisn and n/actinn

S OB Em () amM(p)/Mhe | (2) DMM/DANGE
= N D(3) coMs/pNO ¢ (4) CRDME/GHY

4 /" J
E,‘ s ] .
b A . PW O
SN
., _ \‘. ;"
R
5
! o
-4 ]



P ST TR Les el Cmbrar

dreren,

v DL 5/(\/0 g | <
— / é - Ofiee af the oo -
) Coonbral Nl ?“«‘irv
© . . Yt Do nead U o
Kesv, =57 . . 5,
N Loy iy 1 Do T e t ‘ .l.*-
LR ‘9?&
To _ l 3
AR PHODS, 1HODs : - T URTTaeR 3@% ‘1 ‘
AN DRA DRMANS, Sr DO s &1 Vs ' Ce“”ﬂ‘ﬁd“""“*“WW“‘“b“"m o
GAICOMRMNILG ; ’
FA & CAOMLG ' ! '
DY.CPO (CONj & DY .CEE (CONYMLG ' L -2 JULZ&B .
Prnrcipal/ZRTVAPILL, Dy CMEATO DRWVS, V .
WMUEWS/BNGN, Al AKAMs ' \ yamet s
} Sr.DRILDRIGE, ML T, SC . ! Guwahati Bench
3 DCOS/NIS, NGO, PNO | '
1 'l fﬂ”“l T\}! ‘Q f‘IYVV’Y;T (‘V )
‘u\i/l*' BB G '
e UILN/WILU, ”\1 CE /Br Line/MLL Gy PSTEMNWINGLGL APGILONLAG -
AILAPOS, APOs of P Deanch ‘
CSINTRE U, NFIMIT, ALSCO i AL OBCIREANILG
Sulh: Reservatlon in prometion - Treatment of SC/ST candidates promuted ?
on their own meris,
Reft Board's gty Mo, 99 KSCTY 125713 dated 07-08 102 ol 20062003, /
. ) N ) !
_ Acopy of 2aibway Board’s fettee No. 99 FSCTVY 1725783 Dated & 05 2003 on i :
' the shove subject is forvarded for information and guidonce plense. The Besed’s o
eariler fetter referred in their prosent letter was clreulated vide this office teiter as i
undoy . ‘
Riv. Bonrd's lelter o, & daie Chcnlnted vide GAUY s jetter no. & dafe ‘
LOO-ESCTTY-128/12 dated 07082002 Rege-32 ' ’
. . W2 TOAAsV/Court/Pe T dated 179020, i‘
PR 9‘) I (‘5(*3 } l/l 5713 dat(d 2(} 06-2043 Resyadi . . §
W10/ Resv/Conirt/PLI dated 1127203 - 3
/, ] Dok g

N

i

; | : : : - ‘ \O >
(RS /zhl\l»\

it

S ROVIEE , ]
for General Managec(PyN Lo \ - 4111
e , i (Copv of Rly. Board's letter No. 99. JLEITY 12513, New: Dethi dated 6-02 26035) ' :.}
‘ RBE NO. 772005, o —;
‘ . : Sub:- Reservation in prowojion- Trentment of NT/RT om rdidates e
. 4
' ' S prameted g shui ann ment. , 3
Ref:i- Board’s lotier N 25-CCTIS/R daced H7.08.2007 end _ J
20.06.2003. |
E
!
~ 1
lease refer to Board’s letters quoted above wherein it has been clarified thet i
' s . wracoryved Ll
- SC/ST candidates promoted on  their owm merit will be adjusted 2 Lainst unresery cd A
_points. In this connection it is furthy Cl«jﬁm__th&unstmctmu contained in Board's .
| ~letters of cven number dated 07.08.2002 and * 20.06:2003 sh: Al tske.effect from ;
. e 07.608:2002 Howzvcr, The oners whe - o ST cendidates promoted on their merit :
’ beford Q7.08.2002 have been adjustcd sysins, reserven points need not be respern el
I , C ) ' 3 ' .
: . 2. . It IS al‘:o cl&nﬁcd that since it ihe case of *aromotmwa by Non Sclcctﬁoﬂ,
; S ‘promotlom are mude on the basis of senicrity —cum- ﬁlDCa‘Z and hu concept of nierit,is
S . not involved in such promotions, instiislions contained in Board’s lettzr d Alcd :‘
X t..07.08:2 2002 and 20.06.2003 refesioc wa nbove da not ﬂ"pl)’ te the Pf}??‘_‘-f?'-‘S“_}f__?’._’-.‘iﬁ“f,f’,«l’ ¢
i ' Nen_Selection method, } , N !

PN e

" Plense a" owledge receint.

/.~-\ '. ‘ e A
S!w : l L/ 3 o
. ) v o . . . {IA‘ "”,.- » :.E 3

0‘5 “ | o

*
—f,/
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CONCTONENGEY, NBO, PPINO

|\|\\ '\[
N R e P : Date: 19-05-2008

|l .

IR RN IO RTRTEN

DRI DRM(I Se PO O 8 DFA s .
SALCONADYLG i 5
P CAOMILG .
INCPOCONY & DY.CEL (CONYMLG

Principal/ ZITTHAPDY, Dy.CAMEENBO, DBWS,
WAUEMWN/DBNGN, Al AJMs :
S DN NGO NMLDT, SGLH

ANMEZTDHL ACOSIBLS T L : b
SNEP &STRGN L

P

TR araws
Guwahati Bench

-

Wnyb ) 1
Centra Admints&mﬁw Thﬁia

2 JuL--2008

S DENATLG, DYL.CEMWe Line N LG, lniu\l\\/\u,(., .\PU/L( INLG
AN SPOS, AVOs of ‘P! Dewnch
N ~_/\(l R, NFRMUL ALSCUREA, ()U(_hE.NML(,

Suib: Reservation tn promotion.— Treatment of- S(JSI candldulcs promuoted

©on their own merit,
Ret: Bowrd's teiter Nu. 9y- l‘(bC l)l/2<113 dated U7-08- 2002 xml ’0 UG-ZUOJ

A capy of Ruilway Board's letter Nu. 99- h(&C’l) U25113‘Dntcd 6-05-2005 on
e nhove subject is forwarded for Informmtion and guldance plesse. The Bonrd’s
corflerletter veferred by thely m esent fetter whns circulnted vldo this ofllco fetter ns
under : LIRS MM SRR
Riv, Hoard’s ltl(ur no. & date
L99-I(SET)-125/13 dated 07.08.2002  Resv2
172 10/Resv/Court/PL. ll dnted 17-9- 01.

2,99 E(SCT-1725/13 dated 20-06-2003 ]lgy -4 1
' l‘J’ZlO/R(\S\/(munﬂ‘l 10 dntes) 1127~ 0‘»

(
{R N n}x{f\\g\

SPOMMRP
for.Genera! Mnnw;{?)f,-\»l.(.,(:

-«

«Copy of Riy, Hoard'y e Llur No. 99-E(SCT)-U25/13, Now Dellil dulcd 6-05- 2003,

RIBE NO, 7724040
Sub:- Rcscnauon ia prowotion- Treatment” 0! SC/S”i mudidntcs

promoted ou thelr own’ wierit,

Refi- Board’s letter No. 99- E(SCT)UZSI!J dalcd 07 0d LUUZ and _

20.06.2003. N

P'lease refer to Board’s letters quoted above wherein it has been clasificd. um(
SCH T candidates promotcd on thoir.own mcdl will be ud]usu:d ui& o oty
tructio ntalned
points.  In this connection it is further cl ns-Cop
letiers of cven number dated 07.08, 7002 and * 20 46,2003 shall -toke_ néllc::rt ,fm
- 7.08.2002. Ilowover, o Coses where SC/ST.candidates prqmotq;i %n ¢ cncd
before 07.08.2002 have been adjusted agalnst umcsmcd pomm nccd pot ¢ rcop ‘

culo 3
promotious arc made on the basis of s m; —cum-fitncss and dxcomccg; %irmgn]:éd
ol mvolved In such promotions, Trstruchions contuned In B s-le

07082002 and ;ommﬁrmmmmmwmmm mudc J

—

Mon_Sele cug;mcthod

* Please acknowledge receipt.

‘l U 5 }‘-LE\)
Ditector. Estt.iRes M

e

nwt unrc,crym ’

2 It is . also clurified that since in the case of promouons bL hLQL__SCJ_ pjlg‘n, ,

(,Irculntgd vige GM(PY's lc(lc; no & dnlc .
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CUOVERNMENT QF BRDU

: CHRISTRY OF RATLWANS (O(, :
y ; CRAILWAY BOARD) ' -

New Delhicdated 17.09.2007

N V- ISCTTI513
i B | !_\\\ T e Geaeral Managers(P), v

UL W Lz Raihways and Prothction Utermeluding CORES
i R I (Cons)/ Maligaon :
The Director General/ RSO/ ucknow
The GAQ, DOW, Patiada
Flie CAQ: MTPIys ). Mumban and Chennin

Allahabad. Metro Riy./ Iolkata

Centra Administraiive fal | v A . o

. . ' Sub:  Reservadion in promotion- treatment of SCIST candidates
‘ , , promated on their own merit. .

§ i Ref:  Board's  letier No;‘)iQ-E(SC'}‘)lQShB dated  07.8.2002,

; Ty < ANS 20.06.2003 and 06.05.2005. . ‘ |

" Guwahali Banch _ ‘ . : :
= —mmd A lention 15 wivited o Board's Jetier of even number dated 06.05.2005 .
! Starifying that 1 case of p_romol}ons by Non-selection method. promotions are riadc
an the basis ofrscniority-cum—hmcss' and concepl of merit is not, invelved in such
momotons, as sudmrucllons_commncd 1w Board’s letlers ol cven numf)-iﬁgrcg

| : TR 005 and 20.06.2003 will notapply. In this connectiui, i number ol refercoces
: ' have been received  from the Zonal Ruil\»{uys/l’roduction units sceking clarifications
45 1o how Lo regulate the excess promolions.of SCy/STs during the intervening period
Lo 07.08.2002 10 06.05.05. B N -

> The matter has been  under examinaiion in consultation with the Nodai
DOPS&T. norder o ke @ vicw in the matier, the DOP&T has
reyuicsted that the details of the SCIST candidates who have been promoted in cLcess

ol eservation preseribed for them in all the Groups:i.c. A, i3, C.ond D between the
penod 07.08.2002 and 06.05.2005 who in terms of Board's letier dated 06.05.2005 -

Diepartiment 1.e.

o

. (8- v = Cpid,‘?

e

g

ST T

v
\"_\

| Jhoddld not have been promoted may be furnished immediately.
:; ! fhe requiste information(group-wise)  may please  be furnished by
: 1092007 positively . oS further requested that detaiis of  the Courl cases if any,
}; I iited on the issue and its outcome may also be fuinished. 4 '
P S A
;; : A . . -
B C T - ]
| S R
b ' LI I . -
V o DaACNI o ’>!/ e
o Sl | (RBS. Neg) )
i ! Lolth . y ] s — NN
i P Dircctor Estt.(cs.)
Y ' [ RERE : ‘ Railway Board
K (e Y R I R e
Hi 2508 K o v
vy : ! .
> 5 ' - - pDHI .
E ; 00y i+ E" INY ' ,
i . S, . b\ l‘{""' }T:‘l, ‘nﬁ‘,’]‘ft(_ !(,'I_]]g!é}_zz
- e TS o N W e
; o e P Nt e
‘: : . "‘ o ’ \/ ‘(\I?‘(‘\" -7l;:1'i" A“.' .
l] v',\r-f//l_l . . M‘ ,L : “R\()LT)\"\&\“
i : B A A ‘/ p
. ' ' bt FSlcpednt o
il :
. li: - N N
)1 |




~15- o Sownesnne -9
, , Phiddie —
Office of the ‘ .
' Dy. Chief Materials Manager
" N.F. Railway, Pandu, Guwahah-781012
w*ﬁaﬁtﬁt"*ﬁiﬂi i .
OfﬂonrderNo EM96 * Date 12"' Apﬂl 2008
" Consequent on restrucmnng of DMS cadre of Stores depot the fouowing oMsil
in scale Rs. 5000-8000/~ are hereby promoted toj officiate -as DMS/IL in scale
Rs.5500-9000/- effective for 01-11-2003 ed ‘as is where is basis’ for a period of
six monthe vide GM(P)YMLG's office order No. 158 (E/Stores) & circulated no.
ERSANT4{ °) CT.28/3i0%. - . o
SN Eéame » Design. ~~  Present place of posting
I 1. shriPradyut Kr. Das DMS-I PNO depot.
2. Shri Gobinda Prasad Roy DMS-I PNG depot.
3. Shri A. N. Roy Chowdhury DMS-Ii - NGC depot
{ 4. Shri Jayanta Medhi DMSHI PNO depot
5. Shr J.K. Neog - DMSHI  PNO depot
| 6. ° ShiiDipak Ch. Deka DMS-I ~ PNO depot
{ 7. Shd Kishore Kr. Nath- DMSJI PNO depot -
{
The foliowing DMS/I In sca!e Rs. 5000-8000/- are hereby promoted as DMSIII in scale
Rs. 5500-90001' w:th imtnediate effect and posted as is where is basis'. ,
— e T
SN Name Design &1@2@2_&9}1‘.@ B:::_q_ﬂsg
' B 7 Mest saniar . 5] ety
§1 g/ Shn ManajJyoti Deka DMS-I PNO dgp,og,; “” For a period of six
& - | ) | month on adhoc basis.
‘ Shn Bishay ch.Das DMS-I BENO depot et
shri Madhab Ch. Baishya DMS-Il | depat . —~do="
Shri Mihir Lal Mazumdar DMS-I - PNO depot ~do—
Shri Dhaneswar Boro DMS-II : GHY depot B o

The staff concemed may exercse their option f0r ﬁxatlon of pay from the date of
next increment in the;r substaniive grade wsthm one momh the date of issue of the

K

order: | /\
‘L -
| Dy .cmwpno

No. E/SI254/Pt XXV Date 12-04 — 2005,

Centran Administrative Tﬁbunat

Copy forwarded for information and necessary action to:-
1. FA&CAOMLG. 7. COMS/PNO / , 7 JUL 2009
2. GM({P)Maligaon. ‘8. CiSteno/PNO
3. COSs/Maligaon. 8. EfEili atoffice. \ oS
4. AMM/D/NGC 10.P/Case ‘ ) uwahati Bench
5. Chief OS(G)IPNO 11. Staff concerned.
:6. COMZIGHY, o1

12. Office order Boog

A Dy.CMM/PNO

wiu u;.uo.éuuz;'ZU.UOIZUQB',' U6.05.200U> and 17.09.2007.‘7‘%‘ C



S o sIWey
C ~20 -~ - o
c | S Avworow- B

+he gontroller of Stores,
t{.}-’IN eFe Rai lwaXZ M&li gaon ©

g ¢f$ Through:; Proper channel.
t / _
“ : /K’q | :
o / 3ir, ) ‘it ) ¥
“ / ~ Sub:~ Promotional Panel for the post of DM3-II on Restructuring
H / of Cadre. ' : |
;$ A// Most respectfully, I beg to flacé“the following for favour of
g;'/’ your kind and sympathetic consideration and necessary orders. e _
o { That a panel has been formed for promotion of DMS-IIT to DMS=TT ' .
i recently. . i ' : .
; That the post of DM3-IT ‘is departmentally controllsd and as
il such promotion is considered on ‘Interse-seniority of DM3-IIT. :
. - That no seniority list was circulated for informtion of staff %
. and as such I have been kept in dark in respect of my placement in the i
I Interse-seniority. ~ - .
o . f _ ‘.
BEEI I _ _ That the names of the earlier empanelled persons (selected
I - under normal selection procedure) have also appeared in the promotion
Cbnk orders issued by GM(P)/Maligacn for £1lling up of the vacancies of
i DMS-IT. o -
5_5 ? i That the nos. of posts due to beéfilled'ug« showingtsebarataly, i
S the two bleckas of staff due promotiocn from 1.11.03° and with immedfiats ¢
s effect has not been complied for which T can not smanually ascertain sy :
‘ promotional prospects. , ; : ‘ ‘ A
N - T shall be glad if your good office very kindly arrange to :
L supply me the following informations:- | ‘ '
i . o ' .
o (1) The nos. of DM3-IT posts to be filled up from 1¢11.03. |
,} : - (2} The nos. of DMS-II §osts to be filled up with immediate o
mm@ﬁ-ﬁm { affect. i . _
BT (3) Nos. of staff belonging to SC were due to get promotion - i
. as DMS-IT. ; L | o
© o7 JuL 2009 oy , 07 e b Lk
b . | (4) If the person beloaging to SC who falled In the selection 4§
e o A but considered as best amongst the failed candidates’can '
| ?ﬁfﬁ‘ﬂmma | be considered for promotion on applicatlion of Fodified :
f;i' uywahati Bench selection Rulese » D !
? | Thanking you, ‘
' o | |
Q? : pated, Pandu . o f - Yours faithfully, . K
§ - the i]_-_____";\pril/OSo : . A oo 1,\/\0@.(.:”’1
- : RN c‘/. N C/L\_ B .
\QQ‘C L B P e /s '
(3 ‘ -
- :,.\ \ *

O T ; .
- .@V?}Wmuawu V1.U0.2UU2, ZU.V0.2003; V6.05.2005 and 17.09.2007. © -

g X"



Vi
tha contieller of St:olwsg

NE g Rk gmﬁ»&al}gmng Gut ngti—lg,.

R ' phgcugns proper chamele
, vs;i.x:,, S ' : oY : ‘
' ' ' cub g Remindex for pn@o‘tional paﬂul gor the post of ;2 Fory W N oy
" on Restructuring of Cadres B
ﬁ»’xﬁ"@i’&ﬂ!@fxﬂﬁirﬂﬁ ‘tﬂlﬁ&'ﬁﬁ#
§ WE
B " most xaspect.l.ully, once a«_galn I beg to pl e thus foi?m“.ng,
. for fawvour of your }dnd amd smaﬁhoftic c.onwum:mx,ﬁ o Endl CWTT
nocessary orﬂm,, N
phat o pamel has been vfolmeii for promoticn OF DMG-ITE ©O
¥ ME-LL Tecentl¥s . . v ' o SRR e
;” . B - B : . . o 2 [T
o That um post of Dis-IL-ds departmentaully controlled and e
ol as sush pmaot don 1o cwa&demd on the,mu soenioxity f\f w%wx:i:r.@
S
“i ! Thats No aemod.ty ﬁ.st‘. waxi cimszsl&tml Fop d niummim; c:s.ﬁ
. staff and as such I have been kupk :Ln Qazk in vespuch of gy
. \ . placemem; in the intemscw@aniod.ty
W ' o Y
(a*’ Thek the nemes of- the earliex: ranptamelleﬁ PUESORE (J?’—f&@ﬁ'ﬁffli voe
A : '}r

A"/ under nopnal  selection pmcedum) have also gppeared in the
pr\mxou.ml oxders issum‘l by @am/'ml&gam gox £13340g VP of the
_vmarwime:-oﬁ DHB-'IJ.. - S
That' the nose OF posks due to be ﬁi}.lec ap - shawing pasate ~J< y
i tho two bloaks of stoff dus promotion £rom 1elled3 wma with
‘ unmccuatm eﬁﬁwt has not m cou{pliad for which I can not
meaxyaal ly merta:.n ny pmtiwa pz’oapect,, s

; ‘ b ¢ shal]. be glaﬁ ig your good oiﬁ.ce vexy kx.ndly arLang o
) supply me the fo)lowdng mi’.omm:ions., L et

' (1) The nose of mxs—-n posts to be £ilied up £XOR o otdelila
{2) The noSe of ms»-n posts tc» be £iiled up with xrm..ﬁmm;

WWW%W‘ | efgects

(DR

Centra) Administrative Tribunal : ' ‘
o (3) Nose 0OF gteff heioanging to e were dug L get paemotio
- o :
7 JUL 2009 as DiS-Tle S
4) I.E the perzcih belaenging m 23 whio Lc.au.,i,.w in kg 8 e
i\ W) wrade . pion but considexrsd o8 bogt mcngst tha :"mi.lcr‘; aruticie
suwahati Bench tos cn be < sonsidered fox, pmmr*m o B ar,‘i.,lw_.i_m\ o fl
' rodsficd 2l nctio*x RuleSs |
\ mealos 5 (ELlve) e ) /“,"" "'\ r?\
. . . . ; ' ) JmuLu.mf
v ondia el “, vourn L .
. L . .‘S‘\ /* N ;LLL /(c o &SC . /2 148 __‘f/) /{
e ri‘ﬂ,}'\ \.Y‘T'"‘/{.. 76 N s 4
\‘ { Suwlaha Jlte Modekk .
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To

S

Reninder-IIl . fH

The Controllcr of Stores

Mo¥ JRallway/ vialigaon

Guwahat .?.:.H . L ' o . /\—/ﬁ-—ﬁ"-—z

{(thro: proper channcel) .

sirx, .
Suly ;- Reminder ror promotional Pam"e;«. for the post of bLid —-LII - !
ayainst Restructuring cadre ' ' '

Roef = Yy eariie urlJll\_aLloll udteu 2102405 & 3C0,.2007. ' : Cy

A L I a4

{ with due Teopoect [ bey to state the Lfollowing fow lines for

your kind considerativn and sympathetic Order,

In Ly earlier application I have stated thed tie, ponotion
of DLiME-IIL and 1WS-iy on restructiring ::a-:;::u-:.

The LS~k post departmentall/ c.mt"ollu‘ and on an vasis
of that such promotion i: congidcersd of .Inters ewceniority of DHS-III,
At that tiwe, no seniority list wes ciltculatsd tu the staff and as
such I nave been kept in dark in placenent of wy interse senioritye.

The carlier wpanclled perscns {(selected wicaer oonual sclec-
tion proccdurc) appecied in the prowotional 1 orders dwsued by Ga(R)/

Viigs Do Tilling ap the vapan\.y oL i ls—II.

hat the no., of posts due to be :.'J_.J.lo{l L S.aovding o Jardtely y -
the two Llocks of staff's {;m.wm.on uue,',»fmm o1l 0Z with J...um-,u_Lato
effect has not bHeen compliea for, row wiicih £ canaot ascertain ay

prowotional jrossect,

1 £hall be glad if your (ool offic

ce kindly arrange to supply
me the followingy aspects:- ; .
Cle 10w Of LiB-iT Lh:o.,t., te be filled up from 1-11-G3. ' ;
C,-“,\ ; ij & aiﬁﬂﬁﬂﬂl Se liGe Ul UME-LL L0sLs ti; be Filled G with damedd ate pi.‘“ucm,. :
entray Administraitve Tribunal s B _ j,
/ 3. 0. of statf belonygs Lo 5C¢C were due to yet pr romotion as i
7 JUL 2009 DiS=-1T1. 5
. 4, If the staff belonging to SC whow id‘Llc&‘ in the selection
\l a‘ﬁ‘i&,’@“ﬂ"ﬁ’g but considerea as bebt amonyst the failed © audidates for
Vi auwatiati Bench ' . . R,
; - promotion on gpplication ox Modifiad Selectiovn Rulc.
o - .
1
s . yours faithrully,
;_ gnclos:- 5(tfive). ‘ _ (Su—cld"‘—i El e b at(
| Dated; Pandu the | ; ( vawrdr ch. iodak )
| 20th rarcni0y. | Dig=1L0 wider Dy Clivi/P:0
copy to:- : :
; CO8/ilis for intormation pleases B B .
! b . Soewlfoeme Ao e Ne [/
B : ( Sudiir Ch. .odai )
: D14 wnder .
; Dy o Cbili/PHT e
- -2 ‘ //, .
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N.Fo. PAILWAY &
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k 5
MEMORANDUM .
. Subi- Result of the suitability test for : .
| ‘. the post of DSK-III in scale Rsz5000~8000/w
' of Dy,COS/PNO's unit held on 12,12,98/
The following Sr, Clerks(G)/SVC in scale
Rss' 45007000/~ of Dy,COS/PNO's unit have been found
qualified in the suitablity Test held on 12512,98 for
promotion to the post of DSK-III in scale Rs,5000-8000/=
Thcir.names;are arranged in order.of seniority, |
1)  shri Prodyot Kr, Das, SVC (DSK~IIT adhoc)/PNO-
2) " Gobinda Prasad Roy, sr,Clerk (G)(," )/PNO
3) " Sudhir Ch, iodak, SVG/PNO
.\/K n Gobinda Ra.m Das, SVC/BNO .
~5) - . "™ Manotosh Roy Choudhury, SVGC/PNO
{éé%@ag@ﬁgﬁﬁagaﬁ@ﬁgﬁﬁﬁ " Dharma Narayan Deka, Sr.Clerk(G)(DSKalll
| Centrar Administrative Teibunal | - ' | adhoc)/PNO
7 JUL 2009 _
et ity Dy ,COS/PNO
uwahati Bench -
No:- E/S/254/Pt,XXIV : Dt, 12/1/99

‘Copy forwarded for information tose
-ACOS (D)/NGC

DSK~I (G)/PNO

DSK-I/BK/PNO

1)

2)

3) ‘
\9/)/- Staff Coﬁcemed

i

-

-

- Dy, COS,/PNO




.3 !‘IWWD-‘NGC

Sl §ﬂanﬁe ' .DPSIQFEItlQn/ ‘Comm BF o Date of Birth Date of i Da'ce of Remdrks

iNo. } S i Staton - | unty | - ,Appomtment prometjonto

S S the grade

i _.;--":ZT.&EQ&:fi?}éi%f::fi:::ff::]iﬁ}ii&‘}f[l’_iifié@i?:ﬂ]éﬁ::iﬁﬁéiéii::@:i:i@:ﬁé?:ﬁfiI:@fé{fé:IE{:EI:ﬁﬁ@ﬁii?}éé::i::Z:::::::f
'S Sudhir Ch. Modak TOMSAIPNG . UR{01853272;  06-08.49 13:06.74 1 24.03.04 '

a..-....u........,..........-.._..--....---.._..- _.,_.,..-..._ [Rriybratiyi i SRS SuyfIor SR ....-......x-... ..._..-....-..-...;u...,.,..m...................:... e e T TS SRRy e -y o P S RPN

3__.iSri Bharma NarayanDeka __ {DMSAWGHY | IR 101884323 010569 @ 01-00-82 |  24.03-64
4 1Sr Gobinda Ram Das TDMSAIVPNG | UR 1018529421 311284 1+ 20.06.74 17 a5.00-69

55;.N_fﬁr&_l_\zia_f)..tpfn_Ei@xt-.b_&L.aei_hL}.rx.‘_-:E’.ﬁ!lﬁ.f.tLl{Efi\_Kf'.3-“'.-.'8._....:-91&:’23:%%?—. ...... 100252 & 290874 ¢ 0-02-99 LT
619 AshrafBig Hussain __§ [ OMSINYNGC | UR [D19418351  30-05.72 | t,.z.-z:ﬂ-.c}@;iﬁ}.i-Iiftf?li(iﬁ:}éﬁﬁZIIﬁiﬁﬁiﬁiiif’_fifﬁiiﬁﬁj
%,7_’_,___.§§f11t-.l.:l§m@_E'_.l-@_l:sb_?_!}szf ___________ {DMSAVENG | OBC 1019418111 30:06.73 ¢ 12:01:00 1 120100 s
'8 ESHPT=d|nD.aa UM mupuu; SC 01910991 101258 5 1302 06 :

.Chief Meferials Manager
NF. Railway, Panda Guwahatia2 -~

S

No. E/S/255/F1.XVIEdt  26-05-2008
Copy fur information ard necesisary actionte -

1) COSIMLG 4) DAMM/GHY 7) CH OSIGRPNG,
2)  GMPYMLG 5) COMS/ICIPNC:  8) NCOTICE BOARD
) CISTENO S) STAFF CONCERNED

107 GS/MNFRMUWPNO, ¢ S’NFF\’E U/PNC
11} GS/MNFRSC/ST Uruon ( »S/AIOEsCA!P LG

M.E:- lfcuw slaff desires 1o submxt any representation, hwﬁ,he may tao so within 3 morith ﬁ on the data of issue of the seniarity list
Represarizetion recaived afie! on2 mortt: will not be-an tertamcd M\ ' .

s

v Chie’ Meteriale Menaces
ChE Railvey. Pancu,Gue hat g
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gesy ey | Dated: /73, 0L. 2 009
, Centra:Admin&s?rMMTﬁm;nas ’ o ’

| 1, ' ' e 1.The Chief Personal Officer ‘/f , Z g0 '
;i AQuaMts C"’f’j N.F. Railway, Maligaon |- coveh 2008 /

;; @Y ‘ ,g ! Guwabhati- 11. \\%&ﬂﬁrﬁm

Uwalt
2.The Controller of Stores (P) ; 274t Bench

| "'JP@/MLQ' ) N.F. Rallway, Maligaon
?077 - /5'6'& Guwahati-11

“(Through proper channel)

o~

i ' Sub. :- Consideration for promotlon to the post of DMS-I1 on
;, Restructurmg cadre w. e:f. 1.11.2003

Ref. :- My earlier representatlon dated 27.04.2005,21.06.2005,
30.06.2007 and.20.03.2009 addressed to the Controllex of 7
Stores (P), N.F. Rallway, Maligaon

: (
Sir, , .
With due reference and profound submission I, the undersign most humbly and
respectfully beg to lay the following few lines for your kind consideration and appropriate

action .

! That Sir, I have been working contmuously 1. the post of Deputy Store Keeper-I1L,
now redesignated as Depot Material Supermtendent w e.f. 24.03.1998 under the Deputy
Chief Material Manager/ Pandu, N.F. Rallway. '

“That Sir, the next promotional post from the post of DMS-III is DMS- II. The normal

procedure for promotion to the post of DMS-II is on the basis of the Selection from the
cadre of DMS-III. It is pertinent to mention herein that no seniority list is published and
: j circulated by llxmg, the inter-se seniority :for the post of DMS-III for long time. It learned
| that all the person senior than me has already been promoted to the post of DMS-II, who

-participated in the selection procedure or rjestructuring':basis except one Sri Tarun Das, ( Sri

Tarun Das has not been promoted due to his ACR). Even person who is much junior than

me, namely Manab Jyoti Deka has also been promoted:.to the post of DMS-II.

dx,\«o . That Sir, although my case was required to be considered for promotion to the post

of DMS-II by non-selection method ; 1.6, promotion required to be made on the. basis of"

: ' ‘(}3 seniority ~cum-fitness where the concept of merit is. not involved, my case has not yet

C\é\/‘\/‘j\/ V&\ consider for plomotlon on the said basis inspite of i issuance and various circulars by the
C}v'o J/VL%a”.Wdy Board i.e. Circular dated 07.08.2002, 20.06.2093, 06.05.2005 and 17.09.2007.

L
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That Sir, my case is required to be considered for promotion against restructuring

cadre w.e.f. 01.11.2003; but the same has not done inspite of my repeated representations as

referred above. .

s
*

K

lhat Sir, as there was no gradation hst prepared for such a long ume [ had preferred .

the abové referred representations with a request to fumlsh some documents and position to

me to ascertain my promotional prospect; but the same has not been supplled to me inspite -

of my repeated request/ approach.

That Sir, now | am at the verge of retirement and going to be retired on 31..08..2009

due to superannuation. As such, my case is required to be considered for promotion to' the
post.of DMS-I1 on restructuring  basis. It i s pertinent to mention herein that the Provisional

Seniority list of DMS-III in the scale of Rs 5,000/- - 8 000/- under the Deputy CMM/PNO :

as' 01.04.2008 has already been published by the Deputy CMM, N.F. Railway, Pandu vide
order No. E-S/255/Pt-XVII dated 26.05. 2008, Wherem my jgame 1S ﬁgured at serial no.2 .

. The person whose name appeared at Serial no.1 namely Tarun Das is not enutled for

promotion as I have learned from the relrable sources and hence, 1 am the senior most person

in the cadre of DMS-IIl in the Office of the Deputy CMM/PNO.

Under the aforesard facts and crrcumstances and consrdermg the fact that less than 3
months is there to the date of my retirement, my case is required to be consrdered for
promouon forthwnh without any further delay. So: ‘that, my pension papers and other
relevant documents could be processed together and I can atleast seat in‘the promotlonal

post before the date of my retirement for a few days.

I hope and trust that your honour may be kind enough to'consider my case before the

date of my retirement and obliged.

Thanking You, P Yours faithfully

NF. RM«&U«A,Y

(Sudhir Chandra Madak)
DMS-III
Office of the Deputy CMM/PNO:

o gy enn s
27 % @Po]

‘S/NO )Hv

C Swoths, ohomadlak

g o

MLg._

-



